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PUBLIC ANNOUNCEMENT TO THE SHAREHOLDERS O

FIRST FINANCIAL SERVICES LIMITED

CIN: LBS100TN1984PLC0O11231
(Regd. Office: 52, F-3, 1st Floor, Diamond Block, Gandhi Main Road, Sri Krishna Vatika Appt, Puzhal, Thiruvallur, Chennai-600066, Tamil Nadu, India), Tel no.: +91 9176898788, Email: firstfinancialserviceslimited@gmail.com

OPEN OFFER FOR ACQUISITION OF UP TO 1,61,49,520 FULLY PAID-UP EQUITY SHARES ("OPEN OFFER SHARES") OF FACE VALUE OF T 1.00 EACH REPRESENTING 20.00% OF THE EQUITY SHARE CAPITAL/'VOTING CAPITAL OF FIRST
FINANCIAL SERVICES LIMITED (HEREINAFTER REFERRED TO AS “TARGET COMPANY" OR “FFSL"), FROM THE PUBLIC SHAREHOLDERS BY MR. BHAGAWATI| PRASAD JHUNJHUNWALA ("ACQUIRER 1), MRS MALA JHUNJHUNWALA
(“ACQUIRER 2"), M5 RUHI JHUNJHUNWALA ("ACQUIRER 3”), ALONG WITH SKYEDNETWORK PRIVATE LIMITED (“PAC 1"), ANURODH MERCHANDISE PRIVATE LIMITED (“PAC 2") AND RADHASOAMI RESOURCES PRIVATE LIMITED ("PAC 37)
(HEREINAFTER REFERRED TO AS THE "ACQUIRERS AND PAC's").

This Public Announcement ("PA"} is being issued by CapilalSquare Advisors Private Limited,
Manager 1o the Offar, on behalf of Mr. Bhagawati Prasad Jhunjhunwala (*Acquirer 17), Mrs. Mala
Jhunjhunwala (*Acquirer 2°), Ms. Ruhi Jhunjhunwaia {“Acquirer 3°) (hereinafter collectively referred
to as the "Acquirers”) along with SkyedNetwork Private Limited ("PAC 17), Anurodh Merchandise

Private

Limited (*PAC 2") and Radhasoami Resources Private Limited (*PAC 37} [hersinafier

collectively referred to as the “PACs") for Open Offer for acquisition of 20% of the paid up capital i.e.
1.61,49,520 equity shares from the shareholders o First Financial Services Limited (hereinalter
referred 1o as “FFSL" Target Company®), in terms of the Regulation 10 and 12 of the Securities
and Exchange Board of India (Substantial Acquisition ol Shares & Takeovers) Regulations, 1897
and subsequent amendments thereto (hereinafter referred to as "“Regulations™) and in compliance
with the SEBI Order dated 09.12.2019 and Ref. No. WTM/MB/IVDVID1 0/5959/2019-20 (hereinaftar
referred to as the "Chairman Order” issued by the Securities and Exchange Board of India [SEBI]).

1.THE OFFER:

1.1

1.8

1.3

1.4.

1.5

1.6,

1.7,

1.8.

1.8,

This Public Announcement should have been made on or belore Wednesday, June 02,
2010 in compliance with the now repealed SEBI (SAST) Regulations 1937. In terms of
Regulation 35{2){b) of SEBI{5Substantial Acquisition of Shares and Takeowvers) Regulations
2011, the previous operation of the repealed regulations or anything duly done or suffered
there under, any right, privilege, obligation or liability acquired, accruad or incurred under
the repealed regulations, any panalty, forfeiture or punishment incurred in respect of any
offence committed against the repealed regulations, or any investigation, legal proceeding
ar remedy in respect of any such right, privilege, obligation, liability, panalty, forfaiture or
punishment as aloresaid, shall remain unaffected as if the repealed regulations has never
been repealed. The obligation of the Acquirers and PACs under Regulation 10 and 12 of
tha SEBI| (SAST) Regulations 19587 to make an Open Offer is baing complied with now.
Mr. Bhagawati Prasad Jhunjhunwala, s/o Mr. Mathmal Jhunjhunwala, Residing at Flat 10,
Rajagiri Residency, 125, HRukumani Lakshmipathi Hoad, Rajarathinam Stadium, Egmore,
Chennai-600 008, Tamil Nadu, ("Acquirer 17), Mrs Mala Jhunjhunwala, w/o Mr. Bhagawati
Prasad Jhunjhunwala, Residing at Flat 10D, Rajagiri Residency, 125, Rukumani
Lakshmipathi Hoad, Rajarathinam Stadium, Egmore, Chennai-600 008, Tamil Nadu,
("Acquirer 2), Ms Ruhi Jhunjhunwala, d/o Mr. Bhagawati Prasad Jhunjhunwala, Residing
at Flat 10, Rajagiri Residency. 125, Rukumani Lakshmipathi Road, Egmore, Channai-
600 008, Tamii Nadu, ("Acquirer 3™}, along with SkyedNetwork Private Limited having
registered office at 1C, Rajagiri Residency, 125, Marshalls Road, Egmare, Chennai-&600
008, Tamil Nadu, ("PAC 1"), Anurodh Merchandise Private Limited having its registered
office at 9, Weston Street, 3rd Floor, Unit No., 318 Kokata-700 013, West Bengal, ("PAC 2™)
and Radhasoami Resources Private Limited having its registered office at JJ Manor, 2nd
Floor, 146, Rukmani Lakshmipathi Road, Egmore, Chennai-600 008 ("PAC 3") are making
offer 1o the - Public Sharehalders of First Financial Services Limited (hereinafter referred
o as "FFSL""Target Company™) to acquire 1,61,49,520 fully paid-up Equity Shares of
T 1.00 each, (“the offer”) representing 203 of its paid up eguity share and voting capital
al a price of ¥ 2.80 per share ("Offer Price™ of ¥ 1.40 per share plus inlerast @10% per
annum i.e ¥ 1.40 per share shall be payable to the eligible shareholders, who are the
sharaholders as on the date of violation e Juna 02, 2010).

The Acquirers and PACs have entered inla a Memorandum of Understanding dated May
27, 2010 ("MOLU" or “Agreement”) to acquire 13,08,650 equity shares representing 34.92%
of the Equity Share Capital’Voting Capital from the Promater Group viz, Mr. P. Natrajan,
Ms. N. Jayanthi and Ms. M. Nithya and 8,68,000 shares representing 23.16% equity shares
from Public Shareholders, aggregating to 21.76.650 fully paid-up equity shares of T 10.00
each representing 58.08% of the paid up Equity Share Capital’Voting Capital of Target
Company (hereinafter collectively referred to as "Sellers”) at a fixed price of T 1.00 per
share payable in cash. Pursuant to the aforesaid MOU, the nomineas of Mr. B.P.
Jhunjhunwala were to be appointed on the board of FFSL and Acquirers along with PACs
weare required to make a public announcement in terms of the provisions of Regulations
10 and 12 of the SAST Regulations, 1997, which they failed lo do so, Thus, Acquirars and
PACSs have violated regulations 10 and 12 of the SEBI (SAST) Regulations, 1987 and
section 12A(f) of SEBI Act, 1992. The obligations of the Acquirers and PACs under
Regulations 10 and 12 of the SEBI (SAST) Regulations 1987 o make Open Offers as
stated above, is being complied with now.

Meaanwhile, the Target Company has split its shares from ¥ 10 per equity shares in is
Annual General meeting dated July 27, 2013, and has hence the total number of equity
shares has become 8,07 47,600 equity shares ol € 1.00 each from 80,74 ,600 equity shares
¥ 10 each.

The Acquirers and PACs are now making this Open Ofler ("Offer”) to the Public
Shareholders of Target Company to acquire 1.61,48,520 fully pald-up Equity Shares of
®1.00 each, representing 20% of the paid up equity share/voling capital at a price of
¥ 2.80 per share ("Offer Price™ of ¥ 1.40 per share plus interas! @10% per annum |.e
¥ 1.40 per share shall be payable to the eligible shareholders, who are the shareholders
as on the date of violation |.e June 02, 2010), payabla in cash subject to terms and condiions
mentiened herainalter. As on date, Targel Company do@s nol have any partly paid up
Equity Shares.

As on the date of PA, he Acquirers and PACs do nol hold any equity share of the Target
Company. The Acquirers and PACs have nol acquired any equity shares of the Target
Company during twalve months preceding the date of tha PA.

Currently the aquity sharas of Target Company are listed on BSE Limited ("BSE") having
scrip code 511369

Currently the trading has been suspended as per Circular No, LIST/COMP/OPS/16/2019-
2020 dated June 11, 2019 and Notice No. 20180903-37 dated Seplember 03, 2019, action
is Initiated against the FFSL for non-payment ol outstanding Annual Listing Fee,

Since there has been no trading in the equity shares of the Target Company on BSE for last
six months, preceding the date of PA, the equity shares of the Targel Company are infrequenthy
traded in terms of explanation (i) to Regulation 20(5) of the Securities and Exchange Board
of India {Substantial Acquisition of shares & Takeovera) Regulations, 1897,

The Otfer price of T 1.40 per equity share has been determined as per Regulation 20(4) ol
tha Regulations taking inter-alia into account the lollowing factors:

The naegotiated price undar the Agreement T0.10

Highest price paid by the Acquirers and PACs lor Mot Applicable
acquisitions including by way of allotmant in a public
of rights issue or preferential issue, I any during the
twenty six weaks period prior to the date of the Public
Announcemant

Average of the weekly high and low of the closing prices Not Applicable
of the equity shares ol Target Company as quoted on
the BSE during the 26 weeks preceding the date of PA

Avarage of tha weakly high and low of tha prices of tha Mot Apphcable
@quity shares of Target Company as quoted on the BSE
during the 2 weeks preceding the date of PA

Othar Financial Paramatars as al 318t March 2019

a. NAV per Equity share T1.40

b. Price Earning Capacity Value per Equity Share

. Market Based Valua

1.10.

.1

1.92.
1.13.

1.15
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The Fair Value of T 1.40 per share as cerdified vide Valuation Report dated January 29, 2020
issued by CA Vishnu Kant Kabra, Pariner of M'S SSRV and Associates, Chartered
Accountants, (Membarship No. 403437, Firm Reg. No. 135001W) having its oflica
at OMtice No, 215, Gundecha Industrial Estate, Akurll Road, Kandivali (East),
Mumbai -400101, Maharashtra, India, Tele: + 91 22-60601106/+81 22-67337024,
E-mall; ssrvandassociates@gmail.com, balng the highest of all the above paramelers is
justified in terms of Regulation 20{4) applicable in respect of inlrequently traded shares.

In view of the parameters considered and presentad in the table above, in the opinion of the
Acquirars, PACs and Manger to the Cfter, the Offer Price of T 1,40 per aquity share baing tha
highest of the prices mentioned above is justified in terms of Regulation 20(5) and other
applicable provisions of the SEBI (SAST) Regulations, 1897,

Note: "Offer Price” of ¥ 1.40 par share plus interest @10% per annum l.e ¥ 1.40 per
share shall be payable to the eligible shareholders, who are the shareholders as on
the date of viclation |8 June 02, 2010.

As on the date of PA, CapitalSquare Advisors Private Limited, the Manager 1o the Offer
does nol hold any equity share in the Targe! Company. The Manager to the Offer undernakes
not to deal in the equity shares of Targel Company up to a period of lileen days after
closure of the Offer.

The Offer is not subject 1o any minimum level of acceplances from shareholders and is
not a conditicnal Offer

This is not a compaetitive bid.

There is no non-compele agreement between Acquirers, PACs and sellers and any other
antity as envisaged under Regulation 20(8) of the Regulations.

Tha Offer Is not as a result of global acquisition resulting in Indirect acquisition of Target
Company.

The Acquirers and PACs have undertaken to comply with the Regulations and completa
the Ofler formalities imespactive of the compliance or lulfiiment or oulcome of the Agreement
with the Sellers.
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2. INFORMATION ABOUT THE ACQUIRERS AND PACs:
2.1. INFORMATION ABOUT THE ACQUIRERS:

Mr. Bhagawati Prasad |Mr, Nathmal | Fiat 1D, Rajagiri Residency, 125 A NA . has more thn - Mr. Vivek Kumar Agarwal, Partner, 99.78.

Jhunjhunwala PAN: Jhunjhunwala | Rukmani Lakshmipathi Road, over 3 Decades of Membership No. 215314
ACVPJS021H Rajarthinam Stadium, Egmore, Experience as M's Swama & Associates, Chartered
Age: 59 years Chennai-600008, Tamil Nadu, ng;f:m " Accountants, (Firm Registration No.:
India. Company Secretary. 0107895) Oid No 22 A/67, New No 29/67,
Phone No: 5841060505 Worked as Prince Arcade, 2nd Floor, Office No 2M
Email id: bpjworld@hotmail.com Category-1 (Rear Block), Cathedral Road, Chennai-
Merchant Banker B0008E, Tamilnadu,
and managed over Tel: 044 4856 6500 / 4867 9800
50 IPOs. Email:swarnaandassociates@gmail com
Mrs Mala Jhunjhunwala | Mr. Bhagawati | Flar 1D, Rajagiri Residency, 125 NA NA She has more than ) Mr. Vivelk Kumar Agarwal, Pariner, 399.24
PAN: ACTPJ4169L Prasad Rukmani Lakshmipathi Road, 30 years o Membership No. 215314
Age: 57 years Jhunjhunwala | Rajarthinam Stadium, Egmore, experience in the M's Swama & Associates, Chartered
Chennai-500008, Tamil Nadu, field of financing Accountants, (Firm Registration MNo.: 0107895}
India. activities. Old No 22 A/67, New No 2967, Prince
Phone No: 9790854620 Arcade, 2nd Floor, Office No 2M (Rear Block),
Email id: Cathedral Road, Chennai-600088,
Jhunlhunwajan‘ﬂjﬂ.@-gmaﬂ_mm Tamilinadu, Tel: 044 4856 6500 / 4867 9800
Email: swamaandassociales@gmail.com
Ms. Ruhi Jhunjhunwala |Mr. Flat 1D, Rajagiri Residency, 125 NA MA She has more than - Mr. Vivek Kumar Agarwal, Partner, 144,29
PAN: AFGPJGEETE Bhagawati | Rukmani Lakshmipathi Road, 3 years of Membership No. 215314
Age: 33 years Prasad Egmore, Chennai-600008, Tamil experience in the M's Swama & Associates, Chartered
Jhunjhunwala | Nadu, India. field of art and Accountants, (Firm Registration No.:
Phone No: 9841085143 culture. 0107895) Oid Mo 22 A/G7, New Mo 29/67,
Email id: ruhijhun@gmail.com Prince Arcade, 2nd Floor, Office No 2M (Rear
Block), Cathedral Road, Chennai-600086,
Tamilnadu, Tel: 044 4856 6500 / 4867 9800
Email: swamaandassociatesi@gmail.com

2. INFORMATION ABOUT THE PACs:

SkyedMetwork Private | Mr. Flat 1C, Rajagiri Residency, 125 NA MNA The Company is - Mr. 5.C Bichhawat, Proprietor, Membership | 127-98
Limited Bhagawati Marshalls Road, Egmore, engaged in the No. 051719
04.03.2004 Prasad Chennai-600008, Tamil Nadu, business of online i
(CIN: Jhunjhunwala | India. education, sale of W 5.C.Bichhawat & Co, Chartered
LISZ32TN200IPTC0E2674) | and Mrs. Phone No: 9841060505 computer Accountants, (Firm Registration No.:
PAN AAHCSG408L Mala Email id: peripherals, 0004835) 160. Govindappa Naicken Street,
Jhunjhunwala | skyednetworkpviitd@gmail. com hardware, software, 3rd Floor. Chennai-600001, Tamilnadu
SHOCHIG foas, Tal: 044 25380012

Email: bichhawat @yahoo.co.in
Anurodh Merchandise My, Kishan | 9 Weston Street, 3rd Floor Unit NA NA The Company is . Mr. Mohit Jhunjhunwala, Praprietor, 801.30
Private Limited Kumar No 318 Kolkata, West Bengal- engaged in the Membership No. 300180
19.02.2008 Jhunjhunwala | 700013 India business of dealing, M's M Jhunjhunwala & Associales,
(CIN: and Mr. Phone No: 8338520735 broking and/or Chartered Accountants, (Firm Registration
USHOSWER008PTC22805) | Jayanta Das | Email Id: consulting in shares No.: 0328750E)
PAN AAGCAS27TN anurodhmerchandise@gmail com and sacunities. 91 Central Avenue 4th Floor Room No 4.

Kolkata - 700007

Tel: 0874282451

Email: m_jhunjhunwala_associates@outiook.in
Radhasocami Mrs. Fathima | JJ Manor, 2nd Floor, 146, NA NA Non-deposil taking . Mr. Vivek Kumar Agarwal, Parinar, 1716.13
Resources Private Jalal Mr. Aukmani Lakshmipathi Road, NBFC Membership No. 215314
Limited Rohit Egmare, Chennai-600 008, ’:"5 5""?;""? 5}2?“‘&'{“‘?%‘*3“&?"
06.03.1996 : Tamil Nac ccountants, (Firm Registration No.:
i O 0107895} Oid No 22 A/67, New No 29/67,
m,m,m o |y Prince Arcade, 2nd Floor, Office No 2M

hre. Konde - . (Rear Black, Cathedral Road, Chennai-

PAN AAACDS250G Gangan radhascamiresources{@gmail com 600086, Tamilnady

Tel: 044 4856 6500 /4867 9800

Email: swamaandassociates@gmail.com

Infarmation of SkyedNetwork Private Limited, Anurodh Merchandise Private Limited and Radhasoami Resources Private Limited

Mala Jhunjhunwala
Reha Jhunjhunwala
Rohit Jhunjhunwala
Ruhi Jhunjhunwala

B.P Jhunjhunwala (HUF)
Anurodh Merchandise Privale Limited Mr. 5.G.F Malkha Singh
Anita Jhunjhunwala

K K Jhunjhunwala HUF
JMD Sounds Limited
Ambe ﬁrut&:h Limited
Radhasoam| Resources Private Limited Mala Jhunjhunwala
Reha Jhunjhunwala
Rohit Jhunjhurwala
Ruhi Jhunjhunwaia

The Brief Audited Financials of the PACs as on March 31, 2019 are as follows: (T in Lakhs)

SkyedMetwork Private Limited

il I
R e R BTG L)

Total Income [(Hs.in Lacs) 16.42 224,60 144,31

Profit/Loss After tax (Rs.in Lacs) 2.98 0.39 6.40
EPS (Rs) 712 0.09 0.05
Net Worth (Hs.in Lacs) 127.98 801,86 1668.14

2.3, Relationship between the Acquirers and PACs:

RLET e e L]ty Lk _:_.|_._..l.

r alawala : | { hnl -. Jhunjhunwala
Ms Ruhi Jhunjhunwala Daughter of Bhagwati Prasad Jhunjhunwala.

2.4. The Acquirers and PACs have nol been prohibited by SEBI from dealing in securities, in terms ol directions ssued under section 11, 11B read with Section 18 of tha Securities and
Exchange Board of India, 1892 (*SEBI Act”) and regulation 44 and 45 of the SEBI (SAST) Regulations, 1997 read with regulations 32 and 35 of tha SEBI| (SAST) Regulations, 2011

2.5. As on the date, Acquirers and PACs have confirmed that they are not declared as a fugitive economic offender under Section 12 of the Fugitive Economic Offenders Act, 2018

2.6, Acquirers and PACs have confirmed that they are not categorized as a "“Willul Defaulter” in terms of Regulation (1)(ze) of the SEB| (SAST) Regulations, 2011, It has furthar confirmad that
it s nol appearing in tha willul defaulters list of the Reserve Bank ol India

3. INFORMATION ABOUT THE TARGET COMPANY (FFSL):

3.1, Target Company having its regisierad office at 52, F3, 1st Floor, Diamond Block, Gandhi Main Road, Sri Krishna Vatika Appt., Puzhal Chennai Thiruvallur Tamil Nadu-600 066; Tel No. +81
8176894788, Email Id: firstfinancialservicaslimited@gmail.com wabsite: www.ffslonline.com. Target Company was originally incorporated as First Financial Services Private Limited on
October 17, 1984 with Registrar of Companies, Chennai and subsequently converted into Public Limited Company vide special resolution passed on October 02, 1994 and oblained fresh
certificate of incorporation dated November 01, 1884, Consequently the name of the Company was changed to First Financial Services Limited. Tha CIN of the Target Company is
LAS1D0TN1884PLCO11231

3.2, Ason tha date of this PA the Authorised Share Capital of the Company is € 16,00,00,000 compnising of 16,00,00,000 aquity shares of ¥ 1,00 aach. As on tha date of this PA, the paid-up
aquity and voling share capital of the Target Company is ¥ 8,07 47 600 divided inlo 8,07 47,600 equity shares of ¥ 1.00 each fully paid-up. As on date thara are no partly paid-up shares
in the Targat Company.

3.3, Target Company is presently engaged in the business of providing investiment and linancial services and acls as an advisor, inlermediaries in merger and acquisitions.

3.4, The presant Board of the Direclors of the Targel Company includes Mr. Nirmal Singh Mertia, Ms. Chandrika Girish Panchal, Mr, Girlshkumar Panchal, and Mr. Selvara| Selvam Arumal.

3.5, Briel linancial of the Target Company are as follows: ® in Lakhs)

Total Income 21.59 | 58.37 | 492.13 | 1196.34

Profitioss alter tax (123.83) (384.78) (28.55) {18.38)
EPS (Rs.) (0.15) {0.48) {0.08) {0.02)
MNat Warth 1277.68 1401.53 1786.31 1848 58

Source; Unaudited Limited review RHesulls for the financial year anded on 30.09.2018 and Audited Annual Heports lor the inancial year ended on 31.03.2017.
31.03.2018 and 31.03.2018.
4. REASONS FOR THE OFFER AND FUTURE PLANS ABOUT TARGET COMPANY:

4.1. This offer has been made pursuant 1o Regulation 10 and 12 and ather provisions of Chapter |1l and in compliance with the Regulations. Tha Acquirers and PACs do not balong 1o Promater
and Promoler Group of the Targat Company and had collectively acquirad 21,76 650 sharas through Mamorandum of Understanding (MOU), which was more than the parmissible
threshald limit of 15,00% prescribed under regulation 10 of SEBI (SAST) Regulations, 1887, Accordingly the Acquires were required to make an Open Offer within 4 working days from the
date ol such agreement i, June 02, 2010 being the date of PA. The Acquirers and PACs failed 1o make Public Announcemant in terms ol SEBI (SAST) Regulations, 1987, Therelare, the
SEBI vide its Order No, Rel. No. WTM/MB/IVD/ID10/56958/2018-20 dated December 09, 2019 has direcled the Acquirers and the PACs to make Public Announcemant 1o acquire shares
of Target Company in accordance with SEBI (SAST) Regulations, 1997, within 45 days from the date of Service of the order. The Acquirers'PACs along with the consideration amount, shall
be liable to pay an interest of 10% per annum from Juna 02, 2010 till the date of payment consideration to the equity shareholders who were holding shares in the Target Company on the
date of violation e June 02, 2010 and whose shares are accepled in the Offer

4.2. Accordingly the obligation of the Acquirers and PACs to make the Public Announcement under Regulation 10 and 12 of the SEBI (SAST) Regulations, 19597, in compliance with the SEBI Order,
is baing complied with now,

4.3, The prima object of the olfer is to comply with the order issued by SEBI and at the samea time giva a fair axit opportunity to tha shareholdars of the target company al current date. In terms
of Regulation 35(2) (b) of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations 2011, any obligation or liability acquired, accrued or incurred under SEBI (SAST) Regulation,
1987 shall remain unaffected as if the SEBI (SAST) Regulation, 1887 have never been repealed. Accordingly this Open Offer shall be undertaken and completed in accordance with the
SEBI (SAST) Regulation, 1987

Continued on nexi page
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BOI AXA Mutual Fund

(Investment Manager: BOl AXA Investment Managers Private Limited)

Registered Office: B/204, Tower 1, Peninsula Corporate Park,

Ganpatrao Kadam Marg, Lower Parel, Mumbai 400013
CIN: UB5900MH2007FTC173079

NOT] -ADDE! CH M 10s"),
OF ADDITIONAL INFORMATION (“SAI™) OF BOI AXA MUTUAL FUND (*FUND"™).

A, Appointment of Director of BOI AXA Trustee Services Private Limited (Trustee):
Mr. Himanshu Joshi has been appointed as an Independent Director on the Board of Trustee Company w.e f. January 28, 2020,
Accordingly, the following details stand inserted under the section titled "Details of Trustee Directors” in Section || (C) (b) of the SAI:

3 ENT

MName Age/Qualification | Experience in brief .
Mr. Himanshu | Age; 61 years [ Mr. Himanshu Joshi has more than 35 years of rich experience in banking sector. Mr. Joshi is
Joshi a graduate in Commerce with CAIIB and Diploma in Treasury & Risk Management. In his last |

Dualification: assignment, Mr, Joshi held the position of Executive Director of Oriental Bank of Commerce |
B.Com. CAIIB, from August 2016 to October 2018

Mr. Joshi started his career in 1981 as a Management Trainesa in Punjab National Bank. During his
long career spanning over 34 years with Punjab National Bank, he worked in various capacities at |
Branches and Circle Offices of the Bank. On his elevation as General Manager in 2013, he was |
assigned the responsibility of Field General Manager of Bhopal. During his tenure, FGMO Bhopal was |
ane of the top performing FGMO in Punjab Mational Bank and he was the first in the entire banking
industry to introduce Rupay Personalised Debit Card in Hindi.
Thereafter, he was assigned with portfolio of Treasury Division at Mumbai in May 2015, At the time |
| of his refieving from Punjab Mational Bank, he was the Chief Compliance Officer of the Bank.
-5 = e R e e ey ”I"l-rlu'l'ui;ﬁg e
Investors are requested to note the following change in address of I5Cs/0PAs of KFin Technologies Private Limited (KFintech Pvt. Ltd),
Registrar & Transfer Agent to the Fund:-
ISC Location Existing Address
Ambala | KFinTechnologies Pyt Ltd, KFin Technologies Pvt. Ltd,
6349, 1* Floor, Nicholson Road, Adjacent KOS 6349, 2™ Floor, Nicholson Road, Adjacent KOS
Hospital Ambala Cantonment, Ambala - 133 001 | Hospital Ambala Cant. Ambala -133 001, Haryana
KFin Technologies Pvt. Ltd, KFin Technologies Pvt. Ltd,
1 Floor, Medi Centre Opp. ICICI Bank, Hapur Road, H No 5, Purva Eran, Opp. Syndicate Bank, Hapur
Mear Bachha Park, Meerut - 250 002 Road. Meerut - 250 001, Uttar Pradesh
Muzaffarpur  KFin Technologies Pyt Ltd, | KFin Technologies Pvt. Ltd.
First Floor, Shukla Complex, Mear ICIC| Bank, Civil| First Floor Saroj Complex, Diwam Road, Near
Court Branch, Company Bagh, Muzaffarpur - 842 001 | Kalyani Chowk, Muzaffarpur - 842 001, Bihar

Diploma in Treasury
and Risk Management

Effective date
January 31, 2020 |

MNew Address

Meerut January 31, 2020 |

January 31, 2020 |

Varanasi | KFin Technologies Pvt. Ltd, KFin Technologies Pvt, Ltd, January 31, 2020
D-64/132, 1 Floor, Anant Complex, Sigra, D-64/132, 2™ Floor, KA, Mauza, Shivpurwa,
Yaranasi - 221 010 Settlement Plot No 478, Pargana ; Dehat Amanat,
| Mohalla Sigra, Varanasi - 221 010, Uttar Pradesh
Bhagalpur ' KFin Technologies Pyt Ltd, KFin Technologies Pwi. Lid, January 31, 2020
2" Floor, Chandralok Complex Ghantaghar, 2™ Floor, Chandralok Complex, Near Ghanta
Radha Rani Sinha Road, Bhagalpur - 812 001 Ghar, in the city of Bhagalpur - 812 001, Bihar
Gurgaon  KFin Technologies Pvt. Ltd, KFin Technologies Pvt. Ltd, January 31, 2020 |
Shop No.18, Ground Floor, Sector - 14, Opp. AKD | 2™ Floor, Vipul Agora, M. G. Road, in the city of
Tower, Mear Huda Office, Gurgaon - 122 001 Gurgaon - 122 001, Haryana
Rohtak | KFin Technologies Pyt Ltd, KFin Technologies Pvt. Ltd. January 31, 2020 |

1# Floor, Ashoka Plaza, Delhi Road.
Rohtak - 124 01
Erode KFin Technologies Pvt. Ltd,
No. 4 Veerappan Traders Complex, KMY Salai
i Sathy Road, Opp. Erode Bus Stand,

Erode - 638003

KFin Technologies Pyt Ltd,

Shop No, - 225, 226 & 227, 2™ Floor, Narayan

Plaza Link Road, Bilaspur - 495 001

Shop Mo 14, Ground Floor, Ashoka Plaza, Delhi Road,
| in the city of Rohtak - 124 001, Haryana .
KFin Technologias Pvt. Ltd, February 1, 2020 |
Address Mo 3871, Sathy Road, (WCTV Main Road),
sorna Krishna Complex, Ground Floor,
Erode - 638 003, Tamilnadu
KFin Technologies Pvt. Ltd,
Anandam Plaza, Shop. No. 306, 3™ Floor, Vyapar
Vihar Main Road, Bilaspur - 495 001,
Chattingarh, Bilaspur- 495 001, Chatisgarh
kFin Technologies Pvt. Ltd,
Saro)] Bhawan, Patrika Marg, Civil Lines, in the
[ city of allahabad - 211 001, Uttar Pradesh
KFin Technologies Pwi. Lid,
Chadha Complex, G, M. D, Road, Near Tadi Khana,
Chowk, in the city of Moradabad - 244 001,
| Uttar Pradesh

Bilaspur February 11, 2020 |

Allahabad @ KFin Technologies Pvt. Ltd,
RSA Towers 2™ Floor, Above Sony TV Showroom,

February 10, 2020 |

Moradabad | KFin Technologies Pwt. Lid,
Om Arcade, Parker Road, Above Syndicate Bank
Chowk Tari Khana, Moradabad - 244 001

February 10, 2020

Moida -I{Fin Technologies Pvt, Ltd, KFin Technologies Pvt, Ld, February 20, 2020 '
405, 4" Floor, Vishal Chamber, Plot No.1 F - 21, Sector - 18, in the city of Noida - 201 301,
__ jsector-18, Noida - 201 301 UttarPracesh 0001 00000000 |
Jaipur | KFin Technologies Pvt, Ltd, KFin Technologies Pvt, Ltd, February 20, 2020

S16/4, 3" Floor, Land Mark Building Opp. Jai Club, | Office Number 101, 1% Floor, Okay Plus Tower,
Mahaver Marg C Scheme, Jaipur - 302 001 Wext to Kalyan Jewellers, Government Hostel
| Circle, Ajmer Road, Jaipur - 320 001, Rajasthan
This Notice-cum-Addendum forms an integral part of the SID/KIM/SAI of various schemes of the Fund {collectively documents).
All other terms and conditions appearing in the documents being modified through this addendum remain unchanged.

For BOI AXA Investment Managers Private Limited
(Investment Manager for BO1 AXA Mutual Fund)

CINEVISTA

Regd. Office: Plot No. 1, “B.S."Mard" Ganlbihindgar, Ranjuftnarg (W), Mumbai -400078
NOTICE

Notice is hereby given pursuant to Regulation 47 read with Regulation 29|
of SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, that the Meeting of the Board of Directors of the Company will be
held on Thursday, the 13" day of February, 2020, at 11:00 a.m. at the
registered office of the Company to consider, inter alia, and take on record
the Standalone & Consolidated Audited Financial Results for the quartern
ended 31 December, 2019.
This intimation will also be made available on the website of the Company
www.cinevistaas.com and on the website of the Stock Exchanges where,
the shares of the Company are listed i.e. www.bseindia.com and www.
nseindia.com. By order of the Board
For Cinevista Limited|
Sd/-
Kilpa M. Goradi;l

Place : Mumbai

Date : 29" January, 2020 Company Secretar

NOTICE FOR SALE OF ASSETS
UNDER INSOLVEMCY AND BANKRUPTCY CODE, 2016

PIXION MEDIA PRIVATE LIMITED (IN LIQUIDATION)

LHAVIDATOR S ADDRESS:
As per IBBI Records: 303, Chandra GHS Limited, Golf Course Road, Plot ma. 64, Seclor §5,
Gurgaon, Henyana-122011
Correspondence Address:  Anil Kumar,

Moblle Mo +91 9873129883/ =01 9959455090,

Emall bd: anil2566Egmail. com, pixion. cep@gmall.com
Address: Thisd Floor, C-108, KMSR Kothari House Sector -2, Nolda, Uttar Pradesh 201301
Landing Mo 0130 4556433
MNOTIGE & hereby given that the below mentioned properlies ame being soid by ankne E-Auciion

Lot Mo.| Brief Description of Assets Reserve Price | EMD Amount

1 25T Floor, Lotus Nealkemal Business Park, Rs 131.50,00.000 | Rs 100,00 000
Qskwwara, Andbien Wisst, Mumbai-250053,
Meazsuring 557,40 Sq, Mir,

Property Inspaction Date: Sth Feoruary, 2020
Last date of submitting EMD and KYC: 10th February, 2020
Date and Time of E-auction: 11:00 AM o 0500 PM, 15th Febnary, 2020
For Inspection, Contact:  Mr. Anil Kumar,
Corlact Mo 91 QRT3 21863 ! «51 9090450304
Email ld- enil2568Fgmai com
Far dalailed barms and condilion of E-auckon sala, rafer TEHDER DOCUMENTS available on
Fittp: el e auctions. ca.in,
For E-auctions defails comzct Mr. Dixit Prajapati (M- TB74138237) on
admin@eauctions.co.in or Liquidator at anil2566@Egmail.com
Irterested bidders are requasted o check oul and Submil 3 bid Tor (ke Same,

TERMS AND CONDITION

1. E-Auctianwill be conductad on ASIT 15 WHERE IT 157 and "WHATEVER THERE |15 BASIE
“WITHOUT RECOURSE" through approved sarvice provider Linkstar Infosys Pl Lid,
E-Auction tardar docurmant containing anfing-awction bid foem, Daclaration. General Terms
and condiion of onling suchion sala are avalable on wabsiles hips:teasctions.cain,
Contact Mr. Dixit Prajapati (M- 7TB74138237).

2, The interding bidders price 1o submitting their bid, should make thelr indepandent inquines
regarding the encumbrances, tile of property, claimsirights!duesafiecting the property,
inspact the proparty at their own expensas and satsfy thams eives

For any kind of queries, kindly contact:

a, e Anil Kummar, B +51 9873121883/ +917 500458589, Emad Ig: anil 256680gmail com
b. Mr. Sushebhan Das, Comact Mumber #&1 8794832307, Emall Id: plxion. cep@igmall.com

3. Thea infending biddars are raquired to daposit EMO amaunt aither through NEFT/RTGSDD

ir thz Talkowing Bank Accounl

Mama of tha Bank Indian Overseas Bank

Bari Arddress Preet Vihar Branch, Block &, Rarula Market, New Delhi
Wame ol dccount Hokler M Pixion Madia Private Limited Escrow Ale | in Liquidatian)
Bank Accaumt Mo, 1350200002221

IFSC Code I0BAMOTI0S

Contacs details of the Branch Manager: Mr. Midhir iant, M: +91 8903077338

4, The ntending bidder should submit the evidence for EMD depositand Tender Request letler
Tor participation in the E-auction along with self aftested cc-pny of folowing docurnenss bo office
of the fquedsice or by email on or bafare 10th February, 2020

{1} Proof of identifization (21 Current address proof
{4} viahd Emall (51 Canfact number,

5 Mame of the eighle bidders will be deniified by the Equdsior o parficipate in online
a-puctian on the partal hitps:sauctions. coun. The e-auchan service provider Linkstar wil
prowide userid and pesswond ta aligible bidders by email.

6. The essels of the company in Liquidalion shall not ba sold balow the Rasanee Prica. Auclion
shall commancs at one increment abowa the resarve price and bidders shall b free to bid
among themselhvas by impraving thair offer wilth bed incremend amaunt,

7. Thea EMD of the succassful bidder shall ba refained towards parl sala consideralion and 1ha
EMD af ursuccassiul bicders shall be rafunded. The EMD shall nof bear any inlerast. Tha
succassiul bidder shall have o Geposil The EMD amounl &5 manlioned abawe, immaediataly
an acceptance of bid price by the Liguigalor and bafance of the sake price within 30 u:lar,"_i
Defad in deposit of amound by fhe swecessld bidder would enlal farfesture of 1
WO TR,

6 Once the inferested buyer deposits the EMD, she has o paricipate in the E-auction
mandatarnily. Failure ta participaie would resultin forfiefure of the EMD amaunt o deposited,

9. The purchaser shall baar the applicable stamp dutiesitransier charge, fees etc. and al the
siiutory non-statubory dues, cusiom duties, GST taxes, rates, sasesamand changes, faes,
atc. payable to eny govermmeant or non-gowarnmend agencies in respact of the property put
an auciion.

10. Tha Liguidafor has tha absoluba right fo eccept or reject any or all offers) or adjowm/
poslponelcancal he a-Auclion or w#hdraw any progery o poetion thareof fram the auclion
procaading af any skage without assigning any reason haredors.

11, Tha sake cadificataagreement will be Eswad in the name of 1ba succasshl beddar only ard
sl el b 155 ] i e T A,

12 The sale shall be subsect fo provisions of nsohency and Barkruplcy code 216 and
Regulalions macke herel.

13, Please Note, the Enforcement Directorate, side its order daled 27,1 2.2014, has provisianally
altached the aszets of the Comporate Debior, The above atlachrment so made by the EDis nol
in corespandence with Sachon 32(a) of the Insolvency and Bankniptcy Code, 2016, whish
averules any kind of aftachment, seizure, ratention or confiscation of the assets of
Corparase Debtor by any suthority, Thesefare, the Liquidator is taking all possible kegal
achions to ged this arder vacated.

(3} PAN card

PSP Projects Limited
T l,: < Registered Dffice: PSP House, Opp. Celesta

TEE

gal Courtyard, Opp. Lane of Vikramnagar Colony,

Izcon-Ambli Road, A'had-380058 |Gujarat), CIN: L45201GJ2008PLCO54868
Email; grievance@pspprojects.com, Website; www.pspprojects.com
NOTICE OF BOARD MEETING

NOTICE is hereby given that pursuant to Regulation 29 read with
Regulation 47 of the SEB| {Listing Obligations and Disclosure
Requirements) Regulations, 2015, a meeting of the Board of Directors of
the Company is scheduled to be held on Friday, February 07, 2020 at the
Registered office of the company inter-alia, to consider and approve the
Limitedly reviewed (Unaudited) financial Results (Standalone &
Consolidated) of the company as per Indian Accounting Standard (IND-AS)
for the quarter and nine months ended December 31, 2019.
The said Motice is also available on the company's website at
www.pspprojects.com and on the website of the stock exchanges at

wwww.bseindia.com and www.nseindia.com
For, PSP Projects I.im‘g?

Mittali Christachary
Company Secretary & Compliance Officer

Place : Ahmedabad
Date : January 29, 2020

MOTICE FOR SALE OF ASSETS
UNDER INSOLVEMCY AND BANKRUPTCY CODE, 2016
PEARL VISION PRIVATE LIMITED (IN LIGUIDATION)

LIGLIDATOR S ADDRESS:
As per |BBI Records: 303, Chandra GHS Limited, Goll Caurse Road, Flol no, 64, Secler 55,
Gurgaon, Haryana-122011
Correspondence Address:  And Kumar,

Mobile Mo.: +31 58731 21683 / +31 9090456303,

Email Id: and2 56650 gmail.com, pearl cirpdgmai com
Address: Third Floor, C-108, KMSR Kolhari House Secior -2, Mokda, Ulkar Pradesh 201301
Landlinge Na.: 01204588413
NOTICE is herebry given thal the below menlioned propeies ane beirg sold by anfine E-Auction

Lot Mo.| Brief Description of Assets Reserve Price | EMD Amount
1. 196h Floor, Loles Mealkamal Business Park, Rs 13,50,00,000 | Bs 1,00,00,000
Crshivara, Andhari Wast, Mumbai-450053,
Mezsureg 557.40 5q. Mir,
2 Sacand figor, Plot Mo, 202, Land Mark Building, | Rs 15,00,00,000 | Rs 1,00,00,000
Bandra (Wast), Mumbai, Measwing 2422 Sg. FL

Property inspaction Date; 5 February, 2020

Last date of submitting EMD and KYC: 10ih February, 2020

Date and Time of E-auction: 11:00 AM ta 03:00 PM, 13th February, 2020

For Inspection, Contact:  Mr. Anil Kumar,

Contact Mo +917 3873121 B3 7 +91 B0E453500
Email Id: ani2586ngmail.com

For detaled lerns and conditicn o E-auction sale, reler TENDER DOCUMENTS avaiiabls on

P e, B AU CHONS. Co.in

For E-puctions details contact Mr. Dixit Prajapati (M- 7874138237 on

admin@eauctions co.n or Liguigator 21 anll2SE6@gmall.com

Interastad biddars are reguested to chack out and submit a bid for the samea.

1. E-Awuctionwil ba conductad cn “AS [TISWHERE IT 15" and *"WHATEVER THERE 15 BASIS®
“WITHOUT RECOURSE" throwgh approved serdica pravider Linkstar Infosys Pal. Lid.
E-fuction tender document canleining onlina-auction bid form, Declaration, Ganeral Tarms
and condilion of onfine auction sale are available on websifes httpsJlasuchans.coiin,
Contact: Mr. Dixil Prajapali (M- TB74138237).

2. The imendng baddars prior b submitting their Bd, should make thair independent inquires
regarding the emcumbrancas, tifie of propery, daimanightsiduss!affecting the proparty,
inzpect tha propesty &t their cwn expanses and satisfy themsalveas,

Farany kind of gueries, kindly contact:

a. MrAnil Kumarn, =01 9873121883 /4991 2300458530, Emad lg: anil2568@Egmail com
b M Sushabhan Das, Contact Numbear +81 BTI4E3207, Email 1d: pear. drpigmail.com

3 The intending bidders are required to depasit EMD amount either through NEFT/RTGSDD

in the foflowing Bank Account:

Wame of the Bank Indian Owerseas Bank

Bank Address Preet Vihar Branch, Block A, Marula Market, Mew Delh
Marme of Accaunt Hosder — WUs Pearl Vision Private Limited Escrow Alc (in Liguidation)
Bank Account Mo 130502000002 223

IFSC Code IGBADOK 305

Contact detais of the Branch Manager: M. Nidhir Kand, 8- +51 983007 T30

4. Theimending bidder shauld submitthe evidance for EMT depositard Tender Reguestlattar
far participetion in the E-auction along with self attesiad copy of follrasng documents to office
of tha liquidakar or by email onor befoma 10th February, 2020

11} Proof ofidanlificalion {2} Gurent addrass proof
t4}Valid Email Id {5) Conlact pumbsar

5 Mame of the eligble bidders will be identified by the liquidator 1o panticipale in onling
g-auction on the porial Mips:leauctions.co.n, The e-auction senice provider Linkstar will
provide usarid and password to elgible bidders by email,

£. Theassats of the company in Liquidation shall ned be soid below the Resenve Price. Suction
ehall commenca at ane incremand ebove the resaree price and biddars shed be fres fo bid
among themsahes by impraving fhair offer with bid incrament amount

7. The EMD of Ihe succasshul biddar shall be ralainad towards past sale considaration and tha
EMD of unguccessiul bidders shall be refunded, Thie EMD shall not bear any interest The
successiul Bdser shall kave 1o deposit te EMD amount a3 mentioned aoove, immadately
on acceptance of bad price by the Liquidator and balance of the sgle price within 30 days,
Default in deposit of amount by the succassful bidder would endail forfaiture of the
whole money.

8. Once the mbarastad buyer deposils the EMD, she has fo parbicipate in tha E-awstion
mandatorily. Fadure o parficipate wousd resul in lordgiture of lhe EMDamount 5o deposited,

O, The purchaser shall bear te applicable slamp dullesfiransier charge, fees elc, and all the
siatutary non-statuiony dues, custom duties, GST taxes, rales, assessment charges. fees,
et payahle o any povarnmeand or non-gavernment agencies in respect of the proparty pud
amauction.

10. The Liguidator hes the absolute right bo accapd or raject any or all offar|s} or adjiourn/
postporsicanced the e-tuection o withdraw any property or parlion Shereol from tha awction
proceeding atany stage wilhiul assigning sy measoen Mg

11, The sale cerificale/agreement will be issued in the name of the successiul bidder only and
will it b2 issued inary ather name

12, The zgle shall ke subject to provisions of Inscivency and Bankrupicy code 2016 and
Regulations made thearacof.

13. Pleasa Mote, tha Enforcament Direchorate, vids s ardar dated 27.12.2019, has prowisionally
altachead the assels of the Corporatle Debbor. Tha abowva attachment sp made by the ED is not
in cormespandencs wilh Seclion 34a) of fe Insebsancy and Bankrupdoy Gode, 2016, which

[3) PAN cand

Place : Mumbai 5d/- Sd- avesrules any ind of allachment, seizure, relention or confiseation of the assels of

Dite : January 29, 2020 - Authorised Signatory — r.:.u...aﬂ: :{m Ennﬁrgﬁgtneggﬁﬁm frggrrny. Therefore, the Liguicator is taking & possibie egal

Mutual Fund investments are subject to market risks, read all scheme related documents carefully. Leiiitrtnt e IBBINPA-001/1P-PO00T44/2017-18/10308 I S
3 BiCAl i TewEl

AN oa: 001 2 BP0 2000440111008

4 4. The Acquirers and PACs do not have any plans to dispose off or otherwise encumber any Amendment) Regulations, 2018) read with the press release dated December 3, 2018 and | 8.11. A schedule of some of the major activities in respect of the Offer is given below
3.|g:r||lr|;,a nt assels of Tﬁ[gg[ {]g}mpan:.l in the naxt two years excepl in the urdinar'ﬁr COUrse March 27, 2018 issuad b"_n' SEBI. effective from .ﬁ.pr'tl 1, 2019, nequests for Eﬁﬂ-ﬁ“ng transfer L m : . F
ol business of the Target Company. of securities of listed companies shall not be processed unless the securilies are held in the Date Of Public Announcement January 30, 2020 | Thursday

5. STATUTORY APPROVALS/ OTHER APPROVALS REQUIRED FOR THE OFFER: damalerigﬁizeﬁ fqrm wi_lh a Depository. ﬁ.cmrdirhgly. the Eligible Public Shareholders desirous Specified date (for the purpose of determining the names June 02, 2010 | Wednesday
1. As on the date of this PA, to the best of the knowledge of the Acquirers and PACs, there of tends.nn.g their Equity Shares held in physical form can do so only after the ;hares . | of shareholders to whom the Letter of Offer will be sent) |
are no other statutory approvals and / or consents required. However, the Offer would be :Zﬂgﬁgﬂ;&:ﬂ and are advised to approach the concerned DP to have their Equity Shares Last day for a Competitive Bid, if any February 20, 2020| Thursday
subject to all statutory approvals as may be required and / or may subsequently become : ) ) Last Date by which the Letter Of Offer will be Dispatched March 06, 2020 Friday
necessary to acquire at any later date. 8.5. Procedure for Equity Shares held in Demat Form: i6 e sharaholdsrs
2. In case of delay in receipt of statutory approvals, SEBI has power o grant extension of The Equity Shareholders who are holding the Equity Shares in demat form and who desire Date of Opening of the Offer March 25, 2020 | Wednesday
time to Acquirers and PACs for payment of consideration to shareholders, subject to the to tender their Equity Shares in this Offer shall approach their Selling Broker, indicating Last dale for revising the Offer Price/ Number of Shares | March 302020 | Monday
Acquirers and PACs agreeing 1o pay interast for the delayed period as directed by SEBI in details of Shares they wish to tender in Open Offer. L e
: _ . : : asl date for Withdrawal of Acceptance by shareholders April 07, 2020 Tuesday
terms of Regulation 22(12) of the Regulations. Further, if the delay occurs on account of The Selling Broker shall provide early pay-in of demat shares (except for Custodian Participant who have accepted the Offer
willful default by the Acquirers and PAGCs in oblaining the requisite approvals, Regulation orders) to the Clearing Corporation before placing the bids / orders and the same shall be - -
22(13) of the Regulations will become applicable validated at the time of order entry. ga:e 1::: Closing t.:'r “:E Gf[erct. . - . April 13, 2020 Monday
3. The Acquirers and PACs do not require a roval from its bankers / lending Institutions For Custodian Participant. orders for demat equity shares earl -in is mandatory prior to alé of communiCaling rejection-acceplance an _
for the glurasald Offer. : il ’ confirmation of order E:' the Custodian, The uns'gdiﬂ ns shall E}ritfl-':n::cnnﬁrm or mjergtr:udars payment of considaration for applications accepted. April 28, 2020 Tuesday
6. DELISTING OPTION TO THE ACQUIRERS AND PACS IN TERMS OF REGULATION not later than close of trading hours on the last day ol the ofter period. Thereafter, all |9. GENERAL:
21(3): unconfirmed orders shall be deemed to be rejected. 9.1. Shareholders who have accepted the Offer by tendering the requisite documants, in terms
Pursuant to this Open Offer, the public sharehalding of the Target Company shall not be The details of settlement number for early pay-in of equity shares shall be informed in the of the Public Announcement / Letter of Offer, can withdraw the same upto April 07, 2020 |e.
reduced below the minimum limit specified in the SEBI (Listing Obligation and Disclosure Issue opaning circular that will be issued by BSE / Clearing Corporation, bafore the opening three working days prior 1o the date of Closure of the Offer,
Requirement) Regulation, 2015 ol ine e, 9.2. It there is any upward revision in the Offer Price upto seven working days prior to the closure
7. FINANCIAL ARRANGEMENTS: Upon placing the bid, the selling member(s) shall provide Transaction Ragistration slip ("TRS") of the Offer |.a. March 30, 2020 or withdrawal of the Offer, the same would be informed by

7.1. TheAcquirers and PACs have adequate financial resources and have made firm financial GRCEIRGG oY Wi EXORAQE GKKiINg. Y KB 10 ¥ shallehnld-a: TR Wil confiain cetis o way of PA in the same newspapers where this PA appears and the revised Price would be
arrangement for the implamentation of the Offer in full cut of their own sources / netwaorlth order submitted like Bid ID No. DP 1D, G_I'E”t ID, Mo of Equity Shares tendered etc. payable to all the shareholders who have tendered their shares any time during the Offer.
and no borrowings from Banks/ Fls or Forelgn sources is envisaged Mr. Vivek Kumar | 8.6. The Public Sharehoiders, who wera hmf"“ﬂlthﬂ_ﬁhﬂfﬂﬁ inthe Target Company as onthe date | At per the avaliable information, the Acquirers and PACs, Selier and the Target Compeny
Agarwal, Partner, Membership No. 215314, M/s Swarna & Associates, Chartered of violation |.e June 02, 2010 and who are continuing as shareholder as on current date are raon ot aaii prohbitad b SEB o dealing ln saciities: Iniarma of $a:drsotion issusd
Accountanis, (Firm Registration No.: 010788S) Old No 22 A/67, New No 29/87, Prince aligible to participate in this Offer at any time during the tendering period for this Offer L g IR e e
Arcade. 2nd Floor. Office No 2 M Fear Block, Cathedral Road. Chennai-600086, Tamilnadu, | 8.7. Shareholders who have sent thelr shares lor demateriallzation need to ensure that the process u's 118 of the SEBI Act or under any other regulations made under the SEB| Act
vide certificate dated January 29, 2020 has certified that sufficient resources are available of getting shares dematerialized is completad wall in time so that the credit in the Escrow | 9.4 I there is a competitive bid:
with the Acquirers and PACs for fullilling the obligations under this "Otfer” in full Account should be recelved on or balore the closura of the Offer, else the application would # The Opan Offers under all the subsisting bids shall close on tThe same day,

7.2. The total fund requiremant for the Offer is € 2,78,55 068/-[Rupaes Two Crore Savanty be rejected. # As tha ONer price cannol ba revised during 7 working days prior 1o the closing date of the
Eight Lakhs Fifty Five Thousand Nine Hundred and Sixty Eight Only). In accordance with | 8.8. Acceptance of Shares Oftfers / bids, it would therelore be in the interest of shareholders to wait till the commencement
Regulation 28 of the Reguiations, the Acquirers and PACs have opened a Cash Escrow Registrar to the Offer shall provide details of order acceptance to Clearing Corporation within of that period to know tha final Offer price of each bid and tender their acceplance accordingly.
ilr:munl-: E scrow Account™) with Indusind HEIFII'RUITHIBGIF EEE}IF‘IW Bankar JI]I":Id deposited specified timelines. | 9.5. Pursuant to Regulation 13 of the Regulations, the Acquirers and PACs have appointed

erein® 68,70,000 being more than 25% of the lolal consideration payable lo shareholders In the event that the number of Equity Shares validly tendered by the Public Shareholders % DL : =Ry
CapitalSquare Advisors Private Limited, Mumbal, as the Manager to tha Ofler,
under the Offer. The cash deposited in the Escrow Account has been confirmed by the undaer this Offer is mora than the number of Ofler Shares, the Acquirer shall accept those :
Escrow Bankar Equity Shares validly tendered by the Public Shareholders on a proportionate basis in 8.6. The Acquirers has appointed Bigshare Services Private Limited as the Ragistrar to the
Note: "Offer Price” of € 1.40 per share plus interest @10% per annum |.e € 1,40 per consultation with the Manager, taking care to ensure that the basis of acceptance is decided Offer having office at 18! Floor, Bharal Tin Works Bullding, Opp. Vasan! Oasis, Makwana
share shall be payable to the eligible shareholders i.e who are the shareholders as in a fair and equitable manner and does not result in non-marketable lots, provided that Road, Maral, Andhari (East), Mumbai 400 059; Tel: +91 22 6263 B200, Fax +81 22 6263
on the date of violation i.e June 02, 2010, acquisition of Equity Shares from a Public Shareholder shall not be less than the minimum 8299, E-mail: investor@bigshareonline .com, Contact Person Mr. Babu Rapheal

7.3. The Manager 1o the Offer, Capital Square Advisors Private Limited, Mumbal has been marketable lof. 0.7. The Acquirers and PACs accept lull responsibility for the infarmation contained in this Public
duly authorised by the Acquirers and PACs 1o operale & realize the value ol Escrow | 8.8. Procedure for Tendering the Shares In Case of Non Receipt of the Letter of Offer Anncuncement and also for thelr obligations as laid down in the Regulations,

Account in terms of the Regulations. A Shareholder may participate in the Offer by approaching their broker / Selling Brokerand | g g This PAwill be available on SEBI's website at www.sebi.gov.in, Eligible persons to the Offer

74. The Mar:::ﬁnr m|-1| he :'I.'.!rl_‘l'r:u[rﬂmnhrms 1|'LE|I.1|'IEI firm Etlu“ﬁ?;‘mnlénr lhbni_fur[lds and manay for tender Shares in the Opan Offer as per the procedure mentionad in the Latter of Offer, may also download a copy of the LoF along with Form of Acceptance and Form of Withdrawal
paymenl through verifiable means are in place to fulfill the offer obligations. The Letter of Offer along '-!'l.'ﬂh acceptance form will be dispalched to all the Public which will be avallable on the website of SEBI from the date of Opening of Offer i.e.

8. OTHER TERMS OF THE OFFER: Shareholders, who were holding the shares in the Target Company as on the date of violation March 25 2020

8.1. The Letter of Offer ("LoF") together with Form of Acceptance cum Acknowledgemeant I.e June 02, 2010 and who are continuing as sharaholder as on current date are aligible to : !
shall be mailed to those equity shareholders of Target Company whose names appear on participata in this Offer at any time during the tendering period for this Offer. In case of non- 9.9. For further details, please refer to the LoF & Acceptance Form
the Register of Members of Target Company and o those beneficial owners of the Equit receipt of the Letter of Offer, such eligible shareholders of the Target Company may download | Issued by the Manager to the Offer
sharesguf Target Company, whgse namﬂi .:pnaar as beneficiaries on the records u? th: the same from the website of SEBI (www.sebi.gov.in) or obtain a copy of the same from the A A ’ CAPITALSQUARE ADVISORS PRIVATE LIMITED
respective Depository Participant ("DP"), at the close of business hours on Juna 02, 2010 Registrar to the Offer on providing suitable documentary evidence of holding of the equity @& 208, 2nd Floor, A.AFEPEE Eanmr. MIDC Road No 11,
(~Specified Date”). The LoF along with Form of Acceptance ("FoA”) and Form of Withdrawal shares of the Target Company. CAPITA LS EU ARE CTS 70, Andheri (E), Mumbal-400 093
("FoW") would also be at SEBI's website: www.sebi.gov.in from the date on which Offer The Letter of Offer along with the Form of Acceptance would also be available at website of | Jo. 0050 nethar o create value l?l';?‘l_'g'?'ﬁﬁﬂ#ggg!g' Fax: +91-22-80040000
opens. Eligible persons to the offer may download these forms for their use. SEBI, www.sebi.gov.in and shareholders can also apply by downloading such forms from glog E " TIE: T‘“E"a 5‘?::5-'" = :

8.2. The Acquirers have appoinied Bigshare Services Privale Limited as the Registrar lo the the said website. I:‘..:-Inat..act I.‘-'E;;nn?iﬂra?:r:l{lw B?rr:r}e::;hﬁ FE;I:Trag | ——
Open Ofter (hereinafter referred to as "Registrar®). Alternatively, in case of non-receipt of the Letter of Offer, the Eligible Public Sharehaolders SERI Hegiﬁtratiun No: INMOD0012219

8.3. Beneficial owners (holders of shares in dematerialized form) who wish to tender their holding the Equity Shares may participate in the Ofier by providing their application in plain | For and on behalf of the Acquirers and PACs:
shares will be required to send their Form of Acceptance cum Acknowledgement along paper in wriling signed by all shareholder(s), stating name, address, number of Equity Shares | gq4;. Sdj- Sel/-
with a photocopy of the delivery instructions in "Off-market” mode, duly acknowledged by held, client |D number, DOF name, DP ID number, number of Equity Shares tendered and Bhagwati Prasad Jhunjhunwala Mala Jhunjhunwala Ruhi Jhunjhunwala
the Deposilory Participant in favour of the Special Depositary Accounl, 1o the Registrar 1o other relevant documenis as mentionad in paragraph 8, Such Eligible ("Acquirer 1) ("Acquirer 2") ("Acquirer 3")
the Offer, in accordance with the instructions to be specified in the LO. Public Shareholders have 1o ensure that their order is entered in the electronic platform of Sdi Sdi S

8.4. Procedure for Equity Shares held in physical form: BSE which will be made available by BSE before the closure of the Tendering Period. o x . " .

As par the proviso to Regulation 40{1) of the LODR Regulations (notified by the Securities | 8.10.The Acquirers and PACs undertake to pay interest pursuant to Regulation 22(12) to the ;S:ingl:i;wmk Pvt. Lid. F:g:rgdzm“"“h“dlﬂ Pvt. Lid. fﬁ:i'g;ffm' Resources Pvt. Lid.
and Exchange Board of India (Listing Obligations and Disclosure Requirements) (Fourth shareholders for the delay, if any, in payment of consideration.
Place : Mumbai Date: 20/01/2020
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